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tion. So, I think there m;ght be some
compulsion from below. In order to
solve a crisis inside your party, you
are now bringing this So, do what-
ever you like, but we register our
protest, we register our objection.
That is why I am opposed to the
introduction of the Bill,

SHRI K RAGHU RAMAIAH: 1If
the hon. Member had confined himrself
tn constitutional issues, I would not
have said anything, but he has gone
beyond what he should have saig at
this stage However, 1t is my duty to
reply

In the first place, 1 must tell him,
if he is sO unaware of it, that this
is not the only country where pension
is provided to Members In fact, we
are too late on the scene. 1t is a
normal feature of most of the demo-
cracies to giva pension to ex-M P,
and I was looking forward to cite the
names of the countnes while I move
the Bill for consideration But I may
say, generally, we are not the first
but the one of last in this matter
There is nothing abnormal about it
It has become a cheap fashion all over
the world, whenevar MPs gre being
provided something, that one goes on
attacking and comparing them with
this ector or that sector of the com-
munity MPs. are a class by them-
selves They have to be respectable
and they have to discharge their duty
in no less an efficient manner than
any other sector of the community
whom we all reprasent and they have
to be reasonably looked after.

My hon friend has said that this
should not be done and that this 1s
something very undesirable, May I
say, if he 1s really sincere about it,
he and his party which he represents
could by all meang refuse the pension.
That will be the standard by which
they will be judged. (Interruptions).
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SHRI SAMAR MUKHERJEE:
Whenever the Salaries and Allowances
of the Memberg of Parliament were
raised, we objected. That is on prin.
ciple Wpe represent the poorest gec-
tions of the people, Whether I take
or not take, that does not change our
basic stand that you are giving prio-
rity to your own selves than to the
common people, the gtarving millions
of people, whom we represent.

MR. SPEAKER: The question is:

“That leave be granted to ntro-
duce a Bill further to amond the
Salaries and Allowances of Mem-
bers of Parhament Act, 1954."

The motion was adopted

SHRI K. RAGHU RAMAIAH:
introducei the Bill

1212 hrs.

KERALA LEGISLATIVE ASSEMBLY

(EXTENSION OF DURATION)

SECON AMENDMENT  BILL—
Contd.

MR SPEAKER- The House will
now take up furthcr consideration of
the Kerala Legislative Assembly (Ex-
tension of Duration) Seconq Amend-
ment Bill. The balance of time is
only 15 minutes.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): The time may be extended.
I think there are some more speakers
on this,

MR. SPEAKER: All right, I will
extend the time. We can spend half
an hour more op this. So, 45 minutes
are there. We should finish it before
lunch If the hon. Memberg are brief,
we can accommodate more Members
who want to speak on this. Shri B.
R Shukia.

tIntroduced with the recommendation of the President.
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SHRI B. R. SHUKLA (Bahraich):
My. Spesker, Sir, from the speech of
the hon. Member of the Marxist
«froup, it appears that there is an ap-
Jparent welcome change in the shift of
attitude of his party towards elections
and parliamentary institutions, Up
till now, they were believing in the
cult of violence, in the cult of direct
aetion and in the cult of gherqo, This
was what they practised when they
formeg the ULF Government in West
Bengal and also in Kerala. But they
have been completely routed at the
polls. Therefore, they realise that
there is no way out even for their
survival except to follow the path of
democracy. We welcome this change
n theijr attitude.

Thev arc still under a mistaken be-
lief that the people of this country
and, particularly, the people of Kerala
are with them anq that, if they go
ts the polls, they will be returned in
a majority. My submission is that
they are wholly disillusioneg if they
entertain this belief.

The question of the extension of the
duration of the Kerala Assembly
should be viewed in a broader national
perspective. The situation which was
brought about by the direct action
and the behaviour of the jrresponsible
elements jn political life in the ccun-
try has not wholly gisappeared. They
still persist. Although Government is
relaxing gradually the conditions of
Emergency  still there is no marked
chang: in the attitude of these fovces.
They have simply gone underground,
they still want to adopt such activi-
tiegs as will result in toppling down
the Parliamentary institution,

* After all, the life of the present
Lok Sabha was extendeq by nne year
in January 1976 The elections to
Lok Sabha are to take place by the
end of March, 1977. The term of the
present Kerala Assembly is to cxpire
in the month of October, angd if the
term is not extended, it means that
elections should take place afier one
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or two months, after the expiry of the
term of the present Assembly; there
wold be electiong tg the Kerala
Assembly before elections to the Lok
Sabha, This means that the State
will have to go to polls twice in m
interva] of two or three months, This
point has not been considereg by the
opposition.

Secondly, the gaing of Emergeney
are still to be consolidated. The
forces which were responsible for twe
imoosition of the Emergency stifl
continue in some form or the other in
Kerala anqg in other parts of the coun-
try Also this House has not yet
finally decided as {0 when elections to
Lok Sabha will take place.

Another factor js this, If elections
to the Kerala Assembly are to take
place within a few months from today,
then it means that some of the leaders
who, by their objectionable activities,
brought about a situation in which
there was no option but to impose
internal Emergency. have to be re-
leased, not necessarily because the
law may requre their release, but it
woulg be in fairness to the Opposition
that they should have the opportunity
to participate in the elections. Other-
wise, when they are defeateq at the
polls—1 am sure they will be defea-
ted—they will raise a hue and cry
saying that their leaders were in jail,
they were not alloweg to say all irres-
ponsible things on the platform, they
were not given a fair opportunaly to
participate in the elections. the elec-
tions were manipulated, they were net
fair and that is why thev were d:fea~
ted and all that Therefore, my sub-
mission 1< this In order to sutisfy
their aspirations and ;n order to re-
move their misgivings, it js necessary
that, first, things should be normalis-
ed. so that there may be a caly and
quiet atmosphere for holding elec-
tions. not only to the Kerala A<eem-
bly but also to the Lok Sabha.

So far as economic gaine ure ron-
cerned, it has been conceded kv Mr.
Chandrappan, who is a memb  of
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the CPI, that there is rapid economic
{ransformation not only in Keralg but
throughout the length and breadth of
this country. A better awareness of
discipline hag coma in the ranks of the
student population, in the ranks of
the industrial workers, in government
services. Everybody is welcoming
the continuance of the Emergency and
the various laws which have been
passed for the benefit of the musses.
But we do not share thig view that,
(hecause we have been able to achieve
sgomething very tangible, something
very important, somathing very
-essential in the interest of the coun-
4ry, the elections are being avoided.
Flections are being postponed not be-
cause of any fear of defeat at the polls
but in the larger interests of the
country and in the larger nterests of
the nation  Therefore, my friend
should not make a grievance if the
election to the Kerala Assembly is ex-
tended for a few months more. They
should welcome it They have better
opportunities by calmly pondering over
the follies which they have been com-
mitting in this country Now it 1s
good that they are gradually and quite
apparently returning to the path of
sanity, to the path of non-violence and
{o the path of democratic behaviour
and we will certainly welcome a
change that a responsible opposition
wedded to the concept o! -democracy
should be firmly e<tabliched in this
country,

' With these werds 1 support this

Amendment Bill

SHR] N SREEKANTAN N.AIR (Qui
lon): Yesterday, the Speake:r said that
I was one of the speakers from the
Opposition, Technically it 1s true. I am
a Member of the Opposition in this
House But, in Kerala, I am the leader
of the RSP which 1s a const.luent of
the Unitc@d Front Therefore I am one
who 15 actively nvolved in this ques-
tion.
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I do admit that in Kerala this go-
vernment has the unigue dld:{mﬂm
of running the term of five yesrs and
also an additional extra-constitutiorial
term of one year. I also admit thiat tile
achievements of the government are
not small, About 25 lakhs of tenants
who were originally filling the soil have
now become proprietorg ot the farms,
big and small. About’three lakhy of
hutment dwellers have receited ten
cents of land around their huts. About
one lakh of destitute people have re.
ceived free gift of houses from the one
lakh scheme. The surplus land has al-
most been completely distributed where
it ;s not in dispute. Therefore, the ac-
hievements are great, Yet, I feel that
to exteng the life of the legislature
will not be in the best interests of the
people of Kerala and the political par.
ties who are now in the coalition. They .
have already run out six years. The
programmes chalked out, the schemes
they had, have almost run not and
now there 15 a void hefore them. And,
if you extend the term for some time
more, the good name they have earned,
I tfear, may be lost. Therefore, in the
interests of the parties who are in the
Government I would plead with the
government and the hon. Mimster that
the legislature be prorogued I do not
want immediate elections It cannot be,
but { want elections to be held as early
as possible.

f

Secondly, by proroguing the legisla-
ture and bringing in Presidential rule,
a strengthening of the administrative
machinery can bt achieved. It is an
undoubted fact that with 14 Ministers
belonging to six varioug political par-
fies the co-ordination and cohesion of
the Government is nol as good as it
should be I can understand that Mini-
sters from different political parties do
not coordinate their activities. But
Ministers of the same Party do not
co-ordinate their activities and, there-
fore, as a matter of fact, the govern-
ment of Kerala is 14 gmall govern-
ments or Ministrieg occasionally
being co-ordinated by the Cabi-
net meeting This has 0 be
borne 1n mind. 1 do not want 30

~
3
't
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msny parties in the coalition to con-
tinue indefinitely to run at each other
ju the administration of the State.

The normal term of five yearg as
prescribed by the democratic constitu-
tions is just and fair for any legisla-
ture to show its metitle, When it is
extended further and further, the na-
tural result will be that there will be
clique; and groups around Ministers,
whether they are officials or non-offi-
clals. When there are cligueg and grou-
ps, naturally, feee, fair and just admi-
nistrat.n will be hampered. Six years
we hai Therefore, 1 would urge upon
the Muister that if he cannot proro-
gue the Assembly, to at least suspend
it. bring in President’s rule. let there
be a s -all spell of rigid administration
under ‘he President so that the bure-
aucrat. can be liberated! Now they are
compelied toc dance to the tunes of this
Minister or that Minister so much so
the bu:eaucratic control. even if it is
bad, the bureaucratic functioning, even
if it is not completely democratic, has
been scriously tampered with.

I urge upon the Government to bring
in Pre:.dent’s rule with or without pro-
rogaticn of the legislature. If it is not
possibi- or if they dont want to do
it, at .-ast let them conduct the elec-
tions as early ag possible. Let there not
be ancther extension like this. [t may
bhe that the Congress parly, being the
largest party can bring in new align-
ments and form its own Government
unpder tg own acgis. Instead of Achu-
tha Mcnon Minisiry, it can be some
other Hlinistry, under some other Con-
gress leader, What I feel is that it is
better .0 have a short spell of Presi-
dent's rule. 1 strongly plead that the
legisla- 're may be prorogued or sus-
pende+ and President's rule imposed
in the State.

SHP. G. VISWANATHAN (Wandi-
wash) This i1s the third extension for
the Ke:ala Legisiative Assembly which
the Hcuse is perhaps going to give. No
doubt in principle we are not for ex-
tending the term of the assemblies. But
the concdition being as it is, the coun-
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Iry 1s now under emergency, And so
far as the Kerala ig concerned, I think,
most of us would Zeel that the Achutha
Menon Ministry hag done a very good
job. First ot all, it ijg the only Ministry
which has completed jts full term
without being disturbed. There are
some ministries which live shorter
livegs than even gne year, 10 months,
6 months, and so on. In the pelitical
history of Kerala this has been the
only stable ministry so far. Ag far as
I know this is probably among the
few Ministries against which thers
are not many charges,

So far as the Chief Minister is con-
cerned, we must be proud of him, that
he is a model Chief Minister as far as
our couniry is concerned. He is the
anly person who really talkg less and
works more. With a coalition of six
parties in the Cubinet he is able to
bring them all together with all the
pressures inside the party and outsiie
the party. Of course there may be diffi-
culties and deficiencies in any coalition'
government. But we must give it its.
credit which must go solely to Mr.
Achutha Menon ang his colleagueg in:
his Ministry.

Now. the question is this: If we do:
not extend the life of the As-
sembly, what wil} happen? There will
be President’s rule. [ don't agree with
Mr, Sreekanlan Nair, He pleaded for
Piesident's rule. After having experi-
enced President’s rule for 6 nr 7 monthg
in our State I ran say that at any time
a popular government administration-
is better than administration under
Presidenti’s rule, Since you say that the
time js not ripe for election, let this
Assembly be continued for another 8
months. The other Kerala coalition par-
tieg say that they are ready for elec-
tions but that only the Centre {s not
ready for holding elections, if that is
the case they can hold elections to the
local boties which are pending for
some 14 or 15 years, I think this de-
mand {s legitimate, It"will be easier for
the State Government to know the
mood of tHe peop’e also, what they feel
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and ﬂ:e Centre is not gomg to inter-
vene, { suppose. The Law Minister
may not be against holding  elections
amder gmergency. I do not know this.
He must be knowing the -legal posi-
tion. I think he will reply wheticr we
<an hoid the elections for the local
‘hodies under an emergency. If it is
--poesible, thien the elections can be
held for the local bodies.

As far as the Assembly is concerned.
if electiong are not going to be held, I
am detinitely not for the President’s
rule jn Kerala. They have expcrienced
many times. Let this Government and
the Asgsembly continue for a few more
menths—five or six months more—
even if it is a tnird time. As 1 told you
already there must be some Govern-
ment responsive 1o the people’s de-
mands because when a Government is
there or when the Administration is
there under the President’s rule, 1
think definitely there is a handicap to
the people because their demands or
their grievances cannot be redressed as
it happens in a popular Government
whatever may be the party ruling in
a particular State.

Hence, I support this Bill.

SHR} C. H MOHAMED KOYA
(Manjeri): Mr. Speaker, Sir, I rise to
support this Bill. There is no other
way but to extend the life of the
Kerala Assembly since the Govern-
ment is not ready for the elections

But, { hope that this will be the last
extension to the exlenfed Assembly
and Government will not come to the
House ugain asking for another exten-

. sion because all the political parties
there in the Kerala State are now rea-
dy for the election. Who is not ready
then? | cannot understand this. Any-
how 1 do not support Shri Sreekantan
Nair's demand for Presidents rule in
Kerala because he hag the experience
of President's rule in the past: it will
be a Pireaucratic rule and the people

will be put to innumerable .uﬂuw. ‘
Now, at least’ we have got a popular
Government there éven though itd Mte
Is extended twice or thrice. May I
therefore hope that Governmentmwill
not come up agein before the House
asking for a further extension? I think
there would be no justification for.that
because the Minister is saying .that
there is no difficulty in holding. .the
election even during emergency;) he
has told that.even during cmergenty,
Parliament elections cen be held:.

If that js so and when both the Op-
posiiion and the ruling parties in
Kerala are ready for the election,
I do not find any justification for a fur-
ther extension to the life of the Agsem-
bly. Anyhow, there is no other go; no-
body is ready and Government has not
made preparations for the election. By
the time the life of the Assembly is ex-
iended by Parliament, there will be a
vacuum and hence, I support this
BillL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, V. A.
SEYID MUHAMMAD): Mr Speaker,
Sir, T am thankfu] to all the hon.
Members whoe have participated in the
debate.

With your permission, Sir, I shall try
to answer some of the pcints raised hy
different hon, Members before the Hou-
sc. Shri Samar Mukherjee said, s a
complaint or as an allegation or as an
attack against this Bi}l that this time
also we have come before the House
saying that the same conditions exist.

Factually it is so. And, if factually,
the same conditions exist, just to plea-
se Shri Mukherjee. we cannot find fic-
titious facts and place before him. It
may be that he 1s a person who likes
variety, By twisting the facts and mak-
ing a wrong statement here, we do not
propose to enfertain him or satisty his
desire for this, It has become an oc.
cupational disease with the Marxists
Party to make allegations that Govern-
ment js beating his partymen. But, the
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fact ig this that when they got the rare
opportunity in Xerala, West Bengal an
Zor a short time agein in Kerals, 1t is
well-known how their Ministry had to
80 because of the unleashitig of the
Iawlesgness with the help of the police
and their partymen throughout the
States.

SHRI SAMAR MUKHERJEE (How-
rah): You do not know about West
Bengal. That 18 the propaganda of the
bourgeois press, We know Letter than
you,

DR, V. A, SEYID MUHAMMAD:
Now when they are out of power and
nobody wants them, they are being
dsolated from the people, they come up
with the old slogan of beating up their
partymen. Figures can be quoted. It has
.been quoted by the Home Minister in
Kerala. (Interruptions) Sir, I seek
Your protection from the interruption

SHRI SAMAR MUKHERJEE- 1 have
given you all the facts How can he
call 1t a slogan? .

MR, SPEAKER. You will please hear
Jam.

DR. V, A, SEYID MUHAMMAD:
Details have been given by the Home
Minister of Kerala as to how hig party-
men, even though they are not in
power, go round and large, large num-
bers of beating up and assaults are tak-
ing place everyday in the countryside
and occasionally in the towns also.
‘These are the people who accuse us of
‘beating them up. It iz only an occupa-
tional disease, The remedy lies in hav-
ing some sort of occupational therapy
wr conrulling a psychiatrist.

Mr. Chandrappan and Mr, Koya
wanted to get an assurance from the
Government that Government will not
carge next time asking for an exten.
mian. 8ir, \the extengion is sought on
Justifiable facts. Certainly we cannot
spticipate as to whether those facts will
contintie gnd, as such, say ﬂ\ﬂt we will
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not come for extension, That is a sort
of pre-¢mptive action which nobody
can take. What I opn assuve ig if the
conditions change and new conditions -
become available at the time whep the
six months’ period expires, ceriainly
we will not come and ask for exten-
sion but to give a blanket assurance
that in no circumstances the Govern-
ment will come and ask for extensian
18 too much to be expected from any
Government. ¢

Mr. Chandrappen also said that- it
18 an opportune time for holding elec-
tions and why does not the Govern-
ment and the Congress Party have
elections at this time. He also
said that if the Congress goes
in for elections, it wil] return with
an overwhelming majority. 1 agree
with him. PRIEIY et

The Prime Minister has also made
it clear as to why we are not going in
for elections. The Prime Minister has
also said that it we go in for clections
we wilj certainly come back with great
majority but it ig not merely a ques-
tion of getting elected and getting
a majority. There are innumerable
factors which have to be taken into
consideration. In the governance of a
country it ijs not merely 8 question of
getting elected It is a poltical de-
cision. So, the mere fact that we will
be electeg and sent back in majority is
no reason that we ghould immediate-
ly go in for elections,

Mr. Sreekantan Nair spoke about
the necessity of introducing President’s
rule in Kerala He put forward his
point of view with hig obvious sincerity
and patent gooq intentions. But he
knows—] am sure—sufficiently well
as to when the President’s rule can be
introduced in any State, It 1s not at
the will of party or government or
some parties that President’s rule can
be imposed. The condition for impos-
ing President's rule is that Ahere muNg
be breakdown of eonstitutional
machinery and the President on the
report of the Goweynor becomes
copvinced that she. ponstitutional gov.
ernment cannot be carried on im the
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State in the circumstanceg that exist.
That being the position, hewsoever
much yrespect I may have towards Mr.
Sreekantan Naizr’s statement and
sincerity, simply because certain point
of view is raised and certain people
want—including Mr.  Sreekantan
Nair—it cannot be done because there
are not the necessary conditions

Some time ago—you know it r:wuch
better than me-—the Government was
existing by a narow majority of two
Now there is a difference of 31—81
and 49 or s0 When 1t hag become so
well establisheq and when for the
first time for five years, there 13 a
very stable, very effective and very
useful Government operating, and
tontinuing to operate, under what
ground can we say that there is a
breakdown of the constitutional
machinery? It 1s an essential
condition precedent for the intro-
duction of Presidenfs rule that
there must be g breakdown of the
constitutional machinery and the
existence of circumstances which make
it impossible to carry on the normal
constitutional government We are
far from ;t In these circumstances, in
spite of the good intentions and
sincerity of Shn Sreekantan Nair, 1t
cannot just be done

Shri C H Mohamed Koya wanted
an assurance that election would be
held when the term of six months
expires. ] have already rephed to
that point

I submit we have brought the Bill
because circumstances justify bringing
such a Bill giving extension for various
reasons which I need not repeat Even
though very good suggestions were
made in all earnestness and sincerity,
mn the circumstances explained, I um
not in a position to accept them I
fank all the members who have parti-
cipated ang for giving us very
valuable suggestiong which have very
fundamental significance. Thanking
thafs ‘T commend the motion for
acceptance.
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MR. SPEAKER: The gquestion s

“That the Bill to provide for tbe
further extension of the duration of
the present Legislative Assembly of
the State of Kerala, be taken into
consideration”,

The motion was adopted

MR SPEAKER We take up clause
by clause consideration There are no
amendments The question is

“That Clause 2, Clause 1, the
Enacting Formula and the Title
stand part of the Ball”,

The motion was adopted

Clause 2, clausg 1, the Enacting For-
mula and the Title were added to the
Ball,

DR V A SEYID MUHAMMAD I
beg to move

“That the Bill be passed”
MR SPEAKER The question is:

“That the Bill be passed”
The motion was adopted

1243 hrs.

CENTRAL SALES TAX
MENT) BILL

(AMEND-

MR SPEAKER We will now take
up the next item, the Central Sales
Tax (Amendment) Bill Shr1 Pranab
Kumar Mukherjee

SHRI N SREEKANTAN NAIR
(Qulon) On a point of order This
Bill 18 against art 286 of the Consti-
tution Article 286(1) says’

“No law of a State shall impose,
or authorise the imposition of &
tax on the sale or purchase of goods
where such sale or purchase takes
place—(a) outdide the State; or (b)
in the course of the import of the
goodg intp or export of the
out of, the territory of Indix”.



